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REPORT or THE JOINT COMMIT'I'EE ON THE ESSENTIAL COMMODrrms (AMENDMENT) 
BILL, I,. 

I. the ClIairnwt oftbe Joint Commiaee to which the Bill· vito die Eucatial Commodiliel (AIneacImoId) Bill. 
1991 wu refemcI, haviDa beea aulhoriled to IUllmit the Rcpon OD Ihcir bohaIf. pnIOfttlbia RcIpon. 

2. The Bill wu introduced in the Lok Sabha on 29 May. 1998. The motion for re __ of Ihe Bill 10 a Joinl 
Caaami1Iee of boIh ao.- of Plrli8meDt wu mo¥ecl in Lok Sabha by Shri Surjit Si..,.. a.uIa, Mi ..... of Food 
IIId CoatIQIIW Affairs on9 July. 1998 (AppeDdill·I). 

3. The ~ya Sabha CODCUII'Od in the said motion on 21 July. 1998 (Appclldil'U), 

4. The meaaae from ~ya Sabha wu publilhed in Lok S.tIha Bulletin on 22 July. 1991. 

The Oaairman w .. appoinled on the Committee on 6 AUJUII, 1998. 

5. The Commilllle hold 6 aiaiap in all. 

6. Allbeir fira( liaiDJ hold on 28 Au ..... 1998 the Commiaee hold a acneraJ diICUIIion on various proviaionl 
of the Bill and chaIbd out their fuIure propmune of work. The Commiaee decided to iDVile'" reprueal.aiVOI of 
the MiDillry of Food ... CouwMr Affain atlbeir nelltlittilll for briefiD,. The Commi .... also decided 10 bur 
the views of v.nou. Consumer Ponuna. 'I'radIn' AaociMiou, •. on v';oua provilioDl oldie Bill. b wu aIIo 
decided to pNpIn a q...uOlUl8ire for beia, _t to Couumer PonanIII'raden' Aaocilllionll s.c 00¥W'IUIMIIIII 
•. to elicitlbeir views on v.nou. proviaionI of the Bill. The Commiaee a110 decided to UDdertab scudy viaillto 
v.-ioua S .. CIIpi .... of the coun&ry 10 hold informal diIcuIIioaa with the Consumer PonIIDI/1\wIen' Aaocialional 
BIr AuociIItionI u well .. S .. OoWll'lllDODl Officiab etc. 

7. At their second littiD, held on 22.9.1998. the Committee had a briefin, by the repr......uWII of the 
Ministry of Food Iftd Consumer Affain eoep.tnlClll of Conaumer Affain) on various provillOlli of the Bueatial 
Commodities (Amendment) Bill, 1998. The repliel fumished by the Ministry to the queldoaaaire leftl to them 
were 1110 clilCUllOd. The Committee decided 10 undertake a .tudy vilil 10 Mumbai, CaIcuaa. HydciraMd and 
Banpkft from 26110 31 October, 199110 heir the views of the rapective Slate Oovemmenta. 1nden' AllOCiatiou, 
Consumer PonIIDI, InduIcriaIiItJ, etc. 

8. At lheir Ibird aittilll held on 5'.10.1998, the Commiaee heard the vie .. of v';ous Indcn' uaociatiOlll 
caUed at Delhi. The ~aee,lhereafter, UDdenooIt the aforeaaid ltudy viailto Mum_ Cakuua. HycSerat.d 
aad a...pkn and had informal diIcuuion with the ~vu of the v';oua1'nlden' AuociMiOllllConaumer 
PonanIIlDcIuIlrvidualalBar ~ and Ihe repraealaliVei of the rapective Slate 00venuneatI 
OIl v.-ioua proviaioaa of the I3a1eaIial Commoditiea (Ameadmenl) Bill, 1998 from 26 to 31 October. 1998. 

9. Allheir founb aiaiD, held on 26.11.1998, Commiaee heard the vie .. of a few doairoua Delhi bucd 
1nden' AIIOciaciollllNoo. on mOUI proviaionI of Bill. The Commiaee fcltlhal il would DO( be sx-ibie for 
..... to ~ their wort by Ihe ... day of Ihe tint week of Ihe nell Seuion (Winter Seuion, 1998) u Ihey arc 
still requiNd 10 COIIIider a larp number of memoraada received from variOUI Or,aniuLiOllllindividuill .net IIao 
c:ompIete the \Wioua ..... likc 0) NOIica of ameadmeaIa likely to be received from MembenIOovenunenl 011 die 
proviIioDI of Ihe Bill; (ii) Causo-by.Qauac CODIidenIion of die BiD; (iii) ~ Mel Idoption of die drift 
Report; (iv) Appendin, of Miaura of Diaeal, if any, thai milfd be liveD by the Membon .ner Ihe fauliulion of 
the report. The Commiaee Md, IberefCR, decided to aeek cxlallion of time for praeal.aion of the NpOft upIO the 
last clay of the P.rt I of Budpt SeuiOll, 1999. 

10. Altheir fifth aiaiaa held on 1.12.98, alcaer wrillCll by Hon'blc Minill« of hrJWDeaIiry AIImn rcquatilll 
B.S. to ........ die a.u-. JoiIIl Cnanni'w. 10 ...-t the Report iD the curreat s.uoa. wu pa.ced befen 
the CmnniMe. The c.....; ....... u.o a:ccad the ...-:y of Ibc _, decided to fiaalile .net preMId their 
report by the eed cf the pr...a.... (L •. W .... SeaIion 1998). 

(v) 



(vi) 

II. Accordingly, a motion was moved in the House on 4. 12.1991i for extension of time for presentation of the 
Report of the Committee by the end of Winter Session 1998. However, con~idering the urgency of the matter and 
the demands of the Members, the House agreed to extend the time for presentation of the Report upto 
9 December. 1998. 

12. 139 Memoranda containing comments/suggestions on the provisions of the Bill were recei"ed by the 
Committee from various Associations/Organisations and lndividuab etc. (Appendix DI). 

13. A list of persons who gave evidence before the Committee is at Appendix IV. 

14. At their sitting held on 7.12.98 the Committee decided that (i) the evidence tendered before the Committee 
might be laid on the Table of both the Houses of Parliament; and (ii) two copies each of Memoranda received by the 
Committee might be placed in the Parliament Library, after the report has been presented, for reference by the 
Memben of Parliament. 

I S. The observations of the Committee with regard to the principal changes proposed in the Bill are detailed 
In the succeeding paragraphs. 

16. The Committee note that the HOUle at their littlaa held OD 4.11.1998 did DOt accede to their request 
for extension of time up to the last day 01 the Wiater SeIIioa 0I1998.1111tead the HOUle lranted the extension 
only up to9 December,l99&. A littialolthe Coaunlaeewal beldoa7.1l.1998tohoiddauR by c:la.-caamderation 
oIthe BUI, adoption 01 the dnft repor1. acceptInathe MlDutmolDillmtfnlm members wbowere DOt Ia ........ 
with the various recOllllllelldadons 01 the report and thereafter pnRDt the report to the HOllIe by 9.11.1991. After 
• lreat deal of discussion at the .lttin, held on 7.11.1998, they felt that it was ditricult for them to ltudy the 
voluminous IUllatioDl received 1l'0III various quarten. formulate their opinion and amend the BW within the 
atipu1ated period. The ConunIttee recalled that the Gownunent had coaftlled a meet:IJII oIthe Chief Mlnilten 01 
all the States and tabn decision to make Itrinpat provisions in the Act. The Committee also took note of the 
statement made by the Minister 01 Food and COIIIIIIIIer Alraln on the floor of the HOUle OD 4.11.1998 that 
Government would brinl a comprehensive bill with more ItrIapat proviliolll hued on the IllgesttOllll 
recommendations made at recently held ChlefMlnlsten' meetbIa to replace the preseat BOL The Coauaittee, 
therefore., decided not to make aay recommendation and fttanI the am _It II. The ec.a.aIttee felt that a ....... ber 
ofueful and purpoHfulllUJlStiODl have been made In the Maaonada received from IDdIYlduall, COIIIUmer 
ron.n.. traden' UIOdatioal, ............... aad Slate Go.a ....... et&:.la ll!JIIIIel:IkJa wIah the variouI p~ 
contained in the Eaentlal ComIllOditia (A .............. t) BUI, 1998. The CommIttee deIind that the Goveramaat 
.a-dd take intocoasidentioa ............. contained ill .... memoranda (c:opIa kept In Partluaaat Ubnry) 
aad other poinll wbleh anerpd ........ the onI ntcImce oIMiaistry dc. wblIe lonnulatial'" varioUI prcm.ioal 
01 the proposed comprebeDlive ..... tloa. The CoauaIttee, therefore, accordiapy return the BW to the HOllIe 
without makia& any ftCOIIIIIIdIdatioal. 

NEW DELHI; 
9 lkcembrr, 19911. 

SHY AM BIHARI MISHRA. 
ChIlimrtl1l, 

Join' Commiuee on Essential 
Commodities (Amendment) Bill, /998. 
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3. In leCtion 3 of the principal Act,-

(;) in IUb-Iec:tioa (2), to cl_ (j), the followiq pIOViIo IbaII be in-
serted, _Iy:-

"Provided tbIl where a perIOD authoriJed under • order iI-
.ued uDder this leCtion to make the entry, aearcb, eumiaaaion or 
seizure is below the renk of a MasiaIrate of the lint clau or ita equiva-
lent, he ahaIl obtain prior permiaaion of. officer not below the rank 
of a M.,istrate of the fint clau or ita equivalent before maid ... IIICb 
entry, 1CIfCh, examination or seizure."; 

(iI) after .ub-section (2), the followin, .ub-leCtion ahaIl be jlllClted, 
namely:-

"(204) An order nude under Ibis leCtion may provide for certain 
allowance for difference between phyaical stock and stock in record of 
any eaaential commodity whiCh may occur due to climatic conditions or 
handlin, of the essential commodity.". 

AnIaIIInIIdoi 4. In section 6A of the principal Act, for the proviso to sub-section (2), the 
1eCliaD6A. followin, proviso ahall be .ubatiblted, umefy:-

AnIaIIInIId of 
...... 7. 

"Provided that, in cue of any euential commodity the retail aa1e price 
whereof has been fixed by the Central Oovernment or a State Government 
under this Act or under any other law for the time _Ill in force and which i. 
bein,lOld throu,h fair price ahopa, the Collector may, for ita equitable di.tri-
bution and availability at fair prices, order the same to be IOld throuJh fair 
price shops at the price 10 fixed.". 

5. In section 7 of the principal Act,-

(a) ill .ub-section (I), in clause (a),-

(I) for sub-clauae (I), the followin,.ub-clause ahaIl be .ubatiblted, 
namely:-

"(.,) in the cue of. order JUde with reference to clause (II) 
or clause (.,) of sub-section (2) of that IeCtion, with imprisonment 
for • term which may exrend to one year, or with fine which may 
extend to ten thouaand rupees, or with both: 

Provided that, if any penon is apin cOilvicted of the same 
offence under this sub-clause, he .hall be punishable with impris-
onment for the second and for every .ubaequent offence for a term 
which shall nOl be leu than three months but which may extend 
to one year and with fine which may extend to twenty thouaand 
rupees or with both: 

Provided furtIa that the court may, for .y Idequate and 
special roaaona to be mentioned in the judplent, impose a __ 
tence of impriJoament for a tenD of I .. than tine moatba;"; 

(II) in aub-c .... (U), for the warda ~ yean ad .... 1 a1ao be 
liable to fine", the warda '"two yean and IbaII a1ao be tiabIe to fiDe 
which aba1l DOt be leu than twalty-fiw IbouaancI rupeea" IbaII be sub-
stituted; 
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(b) in sub-section (2), for the words "seven years and shall also be liable 
to finc", the words "two ycars and shall also be Iiablc to fine which lhall not 
be ICls than twcnty-five thousand rupees" shall be substituted; 

(e) in sub-section (1.4), for the words "seyen years and shall alia be 
liable to fine", the words "two years and shall also be liablc to finc which 
shall not be less than fifty thousand rupees" shall be substituted. 

6. For section lOA of the principal Act, the following section shall he 
substituted, namcly:-

"lOA. Notwithstanding anything containcd in the ('ode. eyery offence 
punishable under-

(a) this Act shall be cognizable; 
(b) this Act. except under sub-clause (h) or sub-clause (i) of clause 

(a) ohub-section (/) ofsection 7, shall be non-bailable; 

(e) sub-clause (h) or sub-clause: (i) of clause (a) of sub-section (I) of 
section 7, if committed more than once. shall be non-bailable for the 
second and every subsequent offence." 

7, After section lOA of the principal Act. the following se:ction shall he 
insened. namely:-

"IOAA. Notwithstanding anything contained in the Code. no officer 
below the rank of sub-inspector of police shall arrest any person accused of 
committing an offence punishable under this Act. ... 
8. Section 12 of the principal Act shall he omitte:d. 

9, For section 12A of the principal Act. the following seclions shall he substi-
tuted. namely:-

'12A. (J) The Stllte GoYemmmt may, for the purpose of providing 
speedy trial of the offences ander this Ad, by notification in the ornclal 
Gazette, constitute as many Special Courts as may be necessary for such 
area or areas as may be specified In the notification. 

(2) A Special Court shall cOllSist of • slnlle JudIe who sh.1I be 
.ppolnted by the Hllh Court upon • request made by the St.te 
Govemment. 

up/anDrion.-ln tbis sub-section, the word ".ppolnt" .b.llllIIve the 
meaninllivm to it In the Ezpltllllllioll to MCtioa 9 01 the Code. 

(J) A penon ..... 1 not be qualified lor .ppointment as a JudlC 01. 
Special Court unleu-

(a) be II qualmed lor .ppointment as. Judge 01. HI.II Coun. 
or 

(b) he b.s, lor a period of not les. t .... n one year, been. 
Sessions Judie or .. Addltioaal Sessions Judie. 

SublllllllKlll of 
_section for 
seclion lOA. 

ProVISIon lIS 10 

CI18fI17.111Cle lind 
hail 

Inlil:nlOnof 
IIL"WliCelHln 
iliA A 

Power 10 

IIITCsl 

OmllSlon (If 
1iC1.1ion 12 

SU"slllullon of 
new IICcllun for 
>cellon 12A 

ConslnUlion uf 
S~elal Coun, 



0ft'aICIII 
triIbIeby 
Special 
Courts. 
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12AA. (/) Notwithstandins any thins contained in the Code,-
(a) all offences under this Act shall be triable only by the Special 

Court constituted for the area in which the offence has been committed 
or where there are more Special Courts than one for such area, by such 
one of them as may be specified in this behalf by the HiSh Court; 

(b) a Special Court may, upon a perusal of police report of the 
facts constitutins an offence under this Act or upon a complaint made 
by an Officer of the Central Government or a State Government 
authorised in this behalf by the Government concerned or any person 
aggrieved or any recosnised consumer association, whether such 
person is a member of that association or not. take cosnizance of that 
offence without the accused beinS committed to it for trial; 

(e) all offences under this Act shall be tried in a summary way 
and the provisions of sections 262 to 265 (both inclusive) of the Code 
shall, as far as may be, apply to such trial: 

Provided that in the case of any conviction in a summary trial 
under this section, it shall be lawful for the Special Court to pass a 
sentence of imprisonment for a term not eltceedins two years. 

(2) When trying an offence under this Act. a Special Court may 
also try an offence other than an offence under this Act. with which the 
accused may, under the Code, be charsed at the same trial: 

Provided that such other offence is. under any other law for the 
time beinS in force. triable in a summary way: 

Provided further that in the case of any conviction for such other 
offence in such trial, it shall not be lawful for the Special Court to pass 
a sentence of imprisonment for a term exceedins the term provided for 
conviction in a summ., trial under such other law. 

(3) A Special Court may, with a view to obtaining the evidence of 
any person suspected to have been directly or indirectly concerned in. 
or privy to, an offence under this Act, tender a pardon to such person on 
condition of his makins a full and tNe disclosure of the whole circum-
stances within his knowledge relatins to the offence and to every other 
person concerned whether as principal or abettor in the commission 
thereof and any pardon so tendered shall. for the purposes of section 
308 of the Code, be deemed to have been tendered under section 307 
thereof. 

12AB. The HiSh Court may exercise, so far as may be applicable, all 
the powers conferred by Chaplin XXIX and XXX of the Code on a HiSh 
Court. as if a Special Court within the local limits of the jurildiction ·of the 
Hip Court were a Court of Scuions tryin. cues within the local limits of the 
jurildiction of the Hip Court. 

12AC. Save as otherwise provided in this Act, the provisions of the 
Code (includin, the provisiolls .. to bail and bonds) shall apply to the 
proceedin,. before a Special Court and for the purposes of the said 
provisions, the Special Court shall be deemed to be a Court of Scuions and 
the persOIl conductin, a prosecution before a Special Court, shall be deemed 
to be a Public ProIecutor.' . 
10. (I) The EaientiaJ COIIIIIlOdities (Alneadmcnt) OrdiUDCC, 1998 is t.reby 

repealed. 
Ord.llof 
1991. 
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(2) NotwithstandiRJsuch repeal, anydlillJ clone or any action taken under the 
principal Act, as amended by the said Ordinance shall be deemed to have been 
done or laken under the principal Act, as amended by this Act. 

(J) If any appeal, application, trial, inquiry or investigation is pendinl 
immediately before the commencement of this Act. then such appeal. application, 
trial or inquiry or investigation shall be disposed of. continued. held or made, as the 
cue may be, in accordance with the provisions of the principal Act as it stood 
immediately before the commencement of this Act. as if. this Act had not come into 
force. 



STATEMENT OF OBJECTS AND REASONS 

The existing provisions in the Essential Commodities Act. 1955 are not 
adequate and effective in-

(a) expeditious disposal of cases pertaining to hoarding. blackmarketing 
and profiteering in essential commodities; 

(b) preventing the misuse of power by lower field functionaries; 

(e) ensuring easy availability of essential commodities to the 
consumers; 

(d) tackling genuine hardship of the traders when there is a minor 
variation in stocks; and 

(e) keeping pace with the path of liberalisation. 

2. In order to remove the above short-comings. it is proposed that all offences 
under the Act shall be tried in a summary manner by the Special Courts. already 
set up under the provisions of the Essential Commodities (Special Provisions) Act. 
1981. These Courts arc still functioning and are proposed to be continued. Except 
for certain minor offences. all offences shall be non-bailable. The quantum of fines 
will be more but the maximum period of imprisonment will be reduced from seven 
years to two years as all offences will be tried summarily. 

3. l.(lwer field functionaries will be required to seek prior pennission of an 
officer not below the rank of a Magistrate of the first class or its equivalent before 
making entry. eumination or seizure under the order issued under the Act. 
Similarly. no officer below the rank of sub-inspector of police shall arrest any 
person accused of committing an offence punishable under this Act. These 
measures will minimise the alleged misuse of power by lower functionaries. 

4. Certain seized essential commodities may be sold by the Collector through 
fair price shops at the prices fixed by the Central Government or a State 
Government. This will eliminate delays in disposal of such commodities and 
enable easy availability of essential commodities to the consumers. 

5. It is proposed that orders made under this Act may provide for certain 
allowance for difference between physical stock and stock in record of any essential 
commodity which may occur due to climatic conditions or handling of the essential 
commodities. This will eliminate traders being brought to book for minor variations 
in stocks. 

6. In the light of economic changes. automotive components have been 
delicensed. 1be automotive components industry is well-developed in the country 
and tbe industry is producing a wide range of components adopting the latest 
technology. A substantial quantity is also being exported. There are no restrictions 
on their imports. It is. therefore. proposed to delete the item "component parts and 
accessories of automobiles" from the Act. 
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7. In view of the f.cts mentioned above and that the Parliament wu not in 
session to live effect to the IBid proposals. the Essential Commodities (Amend-
ment) Ordinance, 1998 wu promullated by the President on the 2Sth April, 1998 . 

.. The Bill seeks to replace the aforesaid Ordinance. 

NEWDEulI; 
T"~ 191" May, 1998. 

SURJIT SINGH BARNALA 



FINANCIAL MEMORANDUM 

Clause 9 of the Bill provides for constitution of Special Courts by the State 
Governments for trial of all offences under the Act in a summary manner. 1bc Special 
Courts were established under the provisions of the Essential Commodities (Special 
Provisions) Act, 1981 and are still functioning in view of the Ordinances promulgaled 
subsequently. It is proposed to continue these Special Courts and olher Special Courts 
may also be established. 1bc expenditure on such Courts in lhe Union lerrilories 
which do not have their own Consolidated Funds will have 10 be mel by the Central 
Government. 

2. It is indicated '.ha. in the Union territories where such Special Courts have 
heen set up, the existing Sessions Courts or Additional Sessions Courts have been 
designated as Special Courts to try offences under the Essenlial Commodities Act, 
1955. Therefore, there may be no extra expenditure towards the "salary of Judges 
and supporting stafr. However, a token outlay of recurring and non-recurring 
expenditure respectively of Rs. 4 lakhs and Rs. 2 lakhs only for the fint year in 
respect of the Union territories is anticipated. 

3. There will be no other recurring or non-recurring expenditure. 
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ANNEXURE 
EXTRACTS FROM THE ESSF.NTIAL COMMOOmES ACT. 1955 

(10 OF 19S5) 

• • • • • 
1. In this Act. unless the context otherwise requires.-

(0) "cssential commodity" means any of thc following classes of com· 
moditics:-

.' • • • • 
(iii) component.pans and accessories of automobiles; 

• • • • • 
3. (/) • • • • • 
(2) Without prejudice to the generality of the powers conferred by 

sub· section (I). an order made thereunder may provide-

• • • • • 
(j) for any incidental and supplementary matten. including. in panicular. 

the entry. search or examination of premises. aircraft. vessels. vehicles or 
other conveyances and animals. and the sei~ure by a person authorised 10 
make such entry. search or examination.-

• 

(i) of any articles in respect of which such person has reason to 
believe that a contravention of the order has been. is being. or is about 
to be. committed and any packales. coverinls or receptacles in which 
such ankles are found; 

(i,) of MY aircraft. vessel. vehicle or other conveyance or animal 
used in carrying such articles, if suc:h person has reason to believe lhat 
such aircraft, vessel, vehicle or other conveyance or animal, is liable to 
be forfeited under the provisions of this Act; 

(iii) of any bookl of ac:c:ounts and documents which in the opinion 
of such penon, may be useful for, or relevant to, any proceedin, under 
this ACI and the penon from whose cUltody luch books of ac:c:ounts or 
documents are seized lhall be entitled to make copies theroof or 10 lake 
extracts therefrom in the presence of an officer hevin, the custody or 
such books of ac:c:ounts or documents. 

• • • • 
'A. (I) • • • • • 
(2) Where the Collector. on rec:eivin, a report of sei~ure or on inlpection of 

any essential commodity under IUb-section (1), is of the opinion lhal the euential 
commodity is subject to speedy and natural decay or il is otherwise expedienl in the 
public interest so to do, he may,-

(i) order the same 10 be IOId al the controlled price, if any, fixed for 
such essential commodilY under this Act or under My other law for the time 
beinl in force; or 

Delinitions, 

Powenlocon· 
hOI produc:llOll. 
.upply. di.tri· 
bulion. etc,. or 
eucnual com· 
modillel 



Penalties. 

Offences to 
be col'lizabic: 
IIIcI baillble. 

Spec:ial 
pl'Ovilion 
reprdinl 
fine. 

Powerlou, 
IWIIIIIIrily. 
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(ii) where no such price is fixed. order the same to be sold by public 
auction: 

Provided that in case of foodgrains. the Collector may. for its equitable distri-
bution and availability at fair prices. order the same to be sold through fair price 
shops at the price fixed by the Central Government or by the State Government. as 
the case may be. for the retail sale of such foodgrains to the public. 

• • • • • 
7. (I) If any person contravenes any order made under section 3.-

(a) he shall be punishable.-
(i) in the case of an order made with reference to clause (h) or clause 

(i) of sub-section (2) of that section. with imprisonment for a term which 
may extend to on. year and shall also be liable to fine. and 

(;i) in tt.e C'ISC of any other order. with imprisonment for a term 
which shall not be: less than three months but which may extend to seven 
years and shall also be liable to fine: 

Provided that the court may. for any adequate and special reasons to be 
mentioned in the judgment. impose a .sentence of imprisonment for a term of 
less than three months; 

• • • • • 
(2) If any person to whom a direction is given under clause (b) of sub-section 

(4) of section 3 fails to comply with the direction. he shall be punishable with 
imprisonment for a term which shall not be less than three months but which may 
extend to seven years and shall also be liable to fine: 

Provided that the court may. for any adequate and special reasons to be men-
tioned in the judgment. impose a sentence of imprisonment for a term of less than 
three months. 

(2A) If any person convicted of an offence under sub-clause (i;) of clause (a) 
of sub-section (I) or under sub-section (2) is again convicted of an offence under 
the same provision. he shall be punishable with imprisonment for the second and 
for every subsequent offence for a term which shall not be less than six months but 
which may extend to seven years and shall also be liable to fine: 

Provided that the court may. for any adequate and special reasons to be men-
tioned in the judgment. impose a sentence of imprisonment for a term of less than 
six months.' • . ,. • • • • 

IOA:~twithstanding anything contained in the Code of Criminal Procedure. 
1973. 'every offence punishable under this Act shall be cognizable. 2 of 1974. 

• • • • • 
1l. Notwithstanding anything contained in section 29 of the Code of Criminal 

Procedure. 1973. it shall be lawful for any Metropolitan Magistrate. or any Judicial 20f 1974. 
Magistrate of the first class specially empowered by the State Government in this 
behalf. to pass a sentence of fine exceeding five ~sand rupees on any person 
convicted of contravening any order made under section 3. 

llA. (I) If the Central Government is of opini9n thai a situation has arisen 
where; in the interests of production. supply or distribution of any essential 
commodity not being an essential commodity referred to in Clause (a) of sub-section 
(2) or trade or commerce therein and other relevant considerations. it is necessary 



66 or 1971. 

2 or 1974. 

20(1974. 
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that Ihe conlraw:nlion of any order mIde under section 3 in relation 10 such e~sential 
commodity Ihould be tried summarily. the Central Government may. by notification 
in the OffICi .. Gazette. specify such order to be a special order for purposes of 
summary trial uncIer Ibis section. and every luch notification ..... 1 be laid. u soon 
II may be after it is issued. before both Houses of Parliament: 

Provided that-

(a) every such notification issued after the commencement of the 
Essenlial Commodities (Amendment) Act. 1971. shall. unless sooner 
rescinded. cease to operate at the expiration 0( two yean after lhe publicalion 
of such notification in the Official Gazelle; 

(b) every such notification in force immediately before such 
commencement shall. unless sooner rescinded. ceue to operate at the 
expiration of two years after such commencement: 

Provided further that nothins in the· foresoinS proviso shall affect any 
case relating to the contravention of a special order specified in any such 
notification if proceedings by way of summary trial have commenced before 
that notification is rescinded or ceases to operate and the provisions of this 
seetion shall continue to apply 10 Ihat case as if that nOlification had not been 
rescinded or had not ceased 10 operale. 

(2) Notwithstanding anything contained in the Code of Criminal Procedure. 
1973. all offences relating 10-

(a) the contravention of an order made under secton 3 with respeetto-

(;) collon or woollen textiles; or 

(ii) foodstuffs. includins edible oilseeds and oils. or 

(iii) druss; and 

(b) where any notification issued under sub-section (/) in relation 10 a 
special order is in force. the contravention of such special order. 

shall be tried in a summary way by Ii Judicial Masistrate of the first elliS specially 
empowered in this behalf by the State Government or by a Metropolitan Mqistrale 
and the provisions of seelions 262 to 265 (bolh inclusive) of the said Code shall. u 
far as may be. apply to such trial: 

Provided lhat. in the case of any conviclion in a summary lrial under this 
section. it shall be lawful for the Magistrate to pass a sentence of imprisonment for 
a term not exceeding one year : 

Provided further that when at the commencement of. or in the course of. a 
summary trial under this section. it appears 10 the Mqislrate that the nature of the 
case is such lhat a sentence of imprisonment for a term exceedins one year may 
have to be passed or that it is. for any other reason. undesirable to try the case 
summarily. the Magistrate shan. after hearing the parties. record an order 10 that 
effect and thereafter recall any witneues who may have been examined and proceed 
10 hear or re-hear the case in the manner provided by the said Code. 

(3) Notwithstandins any thins 10 the contrary contained in the Code of Criminal 
Procedure 1973. there Ihall be no appeal by a convicted person in any case tried 
summarily under this section in which the Magistrate passes a sentence of 
imprisonment not exceeding one month. and of fine not eJl.ceeding two thousand 
rupees whether or not any order of forfeiture of propeny or an order under section 
452 of the said Code is made in addition to such sentence. but an appeal shall lie 
where any sentence in excess of the aforesaid limits is passed by the M.listraae. 
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(4) All casa. re1atin, to the contravention of. order referred to in claule (a) 
of sub-~ (2), not beinl a lpecial order, and pendin. before a M •• istrate 
immediately before the commencement oldie Baential Commodities (Amendment) 
Act, 1974, and, where any notification is issued under sub-section (I) in relation to 30 of 1974. 
a special order, all cases relatin. to the contravention of such special order and 
pending before a Malil~te immediately before the date of the iSlue of such 
notification, shall, if no witnesses have been examined before such commencement 
or the said date, u the cue may be, be tried in a summary way under thil section, 
and if any luch cuel is pendinl before a Mqillrate who is not competent to try the 
same in a summary way under this section, it shall be forwardccllO a Mqistrate 10 
COmpetellt. 

• • • • • 

_ LS/F-38 
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further to amend the Buenti.J Commodities Act, 1955. 



APPENDIX I 

(Wde para 2 of the Report) 

Motion in Lok SabhtJ for Reference of the Bil/to the Joint Committee 

"That the Bill further to amend the Essential Commodities Act, 19S5, be referred to a Joint Committee of 
the Houses consisting of 30 members, 20 from this House, namely:-

I. Shri Amrik Singh Aliwal 
2. Shri N. Dennis 
3. Shri Abdul Ghafoor 
4. Shri Satya Pal Jain 
S. Shri Shanker Prasad Jaiswal 
6. Shri Bhubaneswar Kalita 
1. Shri Vijay Kumar Khandelwal 
8. Prof. Ajit Kumar Mehta 
9. Shri Shyam Bihari Mishra 

10. Shri S. Murugesan 
II. Shri Ajit Kumar Panja 
12. Shri Harin Pathak 
13. Smt. Suryakanta Patil 
14. Prof. A.K. Prem~am 
IS. Shri Malyala R~aiah 
16. Shri Konijeti Rosaiah 
11, Shri Kishan Singh Sanlwan 
18. Shri Mohan Singh 
19. Shri K.D. Sultanpuri 
20. Shri Braja Kishore Tripathi 

and 10 from Rajya Sabha: 

that in order to constitute a sitting of the Joint Committee the quorum shall be one-third of the total Dumber of 
members of the Joint Committee; 

that the Committee shall make a report to this House by the last day of the first week of the neltt session; 

that in other respects the Rules of Procedure of this House relating to Parliamentary Committees Ihall apply 
with such variations and modifications as the Speaker may make; and 

that this House do recommend to Rajya Sabha that Rajya Sabha do join the laid Joint Committee and 
communicate to this House the names of 10 members to be appointed by -.ya Sabha to the Joint Committee." 

Tbe above motion was adopIed by Lok Sabha at its sitting held on Thunday. the 9th July. 1998. 



APPENDIX D 

(\liM parqnph 3 of tile Roped) 

Motiota in R4jya Wha for Re/eren&e 0/ the BiU to the Joint Comminee 
"That this House concurs ill the recommendation of Lok Sabha that the Rajya Sabha do join in the Joint 

Committee of the HOUIeS on the Bill further to IUIIeIld the Essential Commodities Act, 1955. and resolves 
that the followina memben of the Rajya Sahha be nominated to serve on the said Joint Committee:-

I. Shri Sanp Priya Gautaaa 
2. Shri Vedprakash P. Goyal 

3. Shri Adhik Shirodkar 

4. Shri Bbuvnesh Chaturvedi 

S. Shri M. Sankaralingam 

6. Shri Ghufran Azam 

7. Kumari Ninnala Deshpande 

8. Shri Barjinder Singh ~ 

9. Shri Ashok Mitra 

10. Shri Gaya Sinsb 

The above motion was passed by the Rajya Sabha at its litting held on 21 July. 1998." 



APPENDIX OJ 
~ 

(V'1Ik para 12 of the Repod) 
un 01 Associationsl0rrQllisatiollJlMdivitbIaU. erc.lrom whom MemorGlllla were received by 1M JoIN 

Comminee 

Me.., Name of AssociatioR with Address 
No. 

I. Consumer Education and Research, 
Suraksha Samkool, Thaltej, 
Ahmedabad-Gandhinapr Hi.hway, 
Ahmedabad-310054. (India) 

2. West Bcngal Enential CommOdities Trades 
Sb'UUle Forum, 
5/2., Wazir Chowdhury Road, 
Calcutta-700087. 

3. FlCCI-Federation of Indian Chambers of 
Commerce and Industry, 
Federation HoUle, 
Tansen MIrJ, 
New Delhi-1I0 001. 

4. The Nagpur Itwari Kinn. Merchants Association, 
Kirana Bhawan, Mubaath, 
Itwari, Nagpur-440 002. _ 

. S. Nag-Vidarbha Chamber of Commerce, 
Templc ~ Civil Lines, 
Nagpur-440 001. 

6. PHD-Chamber of Common:c and Industry, 
PHD-HOUR, Opp.-Asian Games ViII., 
Now Delhi-110 016. 

7. Federation of AlIIadia Foodanin DeaIen' Auociation, 
Flat No. 12 (Ground Floor), 32, Alipur Road. 
DeIhi-1l0 054. 

I. Podoration of Gujarat Poodanin DeaIcn' Auociation. 
415. Chobha B .... Kalupur. 
Abmodat.l-380 002. 

9. ~ Khldyl PIdIrIh Vy .... Sap, 
Nai Anaj Mandi. 0uIaide Oandpolo, 
Jaipur-302 001. 

10. OIamberofCommerce. 
Sri Kayaka ........... wari Road, 
JChammem-S07 003. (A.P.) 

II. AndIn PnIdeIb 0raiD & SoodI 
Morchantl AuociaIioD. 
16-10-1/101. SIne Krupa Apicultura1 
Market Complex. Malakpet. 
HydonIbId-SOO 036. A.P. 

12. Common c.u.e, 
S. InatiIUtioaal Area, Nebon-...... Road, 
'Yuant Kuqj. 
Now DeIbi-1I0 070. 

16 
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13. M ............ a.mber of Commerce and IndUiby. 
Oricon Hoate. 6Ih Floor. M8hlruh1ra, 
Chamber of Commerce ...... Fort. 
Mum_-«lO 001. 

14. All India Rice Exportcn' Association. 
PHD HOUle. 4th Floor Phue·I. 
Opp. Asian Games ViII •• 
New Delhi· 110 016. 

15. Madhya Pradesh Roller flOW' Millen' Association. 
Central India Floor Mills. 
Hoshantabad Road, 
BhopaI-462 011 (M.P.) 

16. Federation of West Ben ... Trade Associations. 
Park Mansion. 2nd Floor. Flat No.9. 57A. 
Park Screet. 
Calcutta-700 016. 

17. MahakOlhai Chamber of Commerce and Industry. 
Chamber Bhawan. Civic Centre. 
Marhatal. Jabalpur-482 002 (M.P.) 

18. The Federation of Andln Pradesh Chamber 
of Commerce and' Industry. 
11-6-841. Red Hills. P.B. No. 14. 
Hyclerablld-SOO 004. 

19. Delhi Onin Merchants Association (Re.d.). 
156141. Naya Bazu. 
Delhi-I 10 006. 

20. The Tamilnldu Foodpains Merchants 
Association Ltd .• 
342 &: 344. East Mui Street. 
Mldurai-625 001. 

21. ASSOCHAM-The Associated Chambert. 
of Commerce and Industry of India, 
2nd Floor. Allahabad Bank Buiklinl. 
17. '-liament Street. 
New Delhi-1I0001. 

22. Matwuhtra Chamber of Commerce and Industry. 
Oricon House. 6th Floor. 
Mahlruhtra Chamber of Commerce. 
12K, Dubhuh M ... 
Fort. Mumbai-440 001. 

23. Merchants Chamber of Coaunercc. 
1 '-B. Hemanta Basu s.ani. 
c.Jcutta-700 001. 

24. Andhra Chamber of Commerce. 
2. ~i FII'II Screea, 
Lab Area. Nun .... bIkbm. 
Cbennai-600 034. 

25. The Madra Bar Association. 
Hip Court Buildinp. 
Chonaai-600 104. 



26. Federation of Madhya Pradesh Chamber 
of Commerce and Industry. 
Udyog Bhawan. 
129-A. Malviya Nagar. 
Bhopal-462 003. 

27. Oovt. of Punjab. Department of Fobd 
and Supplies (Food Distributon-D Branch). 
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Sh. H.S. Pabla, Joint Secretary. Food and Supplies. 
28. Federation of All India Foodgraina 

Dealers Association. Delhi. 
Shri K.L. Renu. 

29. Madurai Grocery Retail Dealers Association. 
No.2. Veeraraghava Pennal Konil Street. 
South Mui Street, 
Madurai-I. 

'30. Karnataka State Bar Council. 
3rd Cross. J.C.R. Circle. 
J.C.R. Extension. Chittadurga-S77 SOl. 

31. TIruppilvanam Merchants Association. 
TIruppuvanam-630 611. 

32. Arisi Paluarakku Niyabarigal Sangam. 
Thuthukkudi. No. 280140. W.O.O. Road. 
Tuticorin-628 002. 

33. Mysore Granakara Parishad. 
6/1. Vivekananda Road. 
Yadanagiri. 
Mysore-S70 020. 

34. Mabgai Merchants Association. 
Papsuti-607 106. 

3S. Mumbai Orahak. Panchayat, 
Orahak Bhawan. Sant Dhyameshwar M .... 
Behind Cooper Hospital. 
Vile Parle (West). 
Mumbai-400 OS6. 

36. The Poona Merchants Chamber. 
Vyapar Bhawan. Market Yard. 
Oultekadi. 
Pune-411 O~. 

37. The Bombay Our Merchants' Association. 
230. Central Facility Building. 
A.P.M.C. Market-I. 
Ph8se-D. Trubhe 
New Bombay-400 70S. 

38. The Ountur Dal Millers Welfare Association. 
Bluru Bazar. 
Ountur-S22 003. 

39. Govt. of Maharubtra, Food. Civil Supplies and 
Consumer Protection Department. 
Mantralaya Annexe. 
Mumbai-400 032. 
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40. M ........... a.nber of Commen:e ud IndusIry. 
Oricon House, &II FIoar, 
M .......... a-.ber 01 Commerce. 
12K. DubUIh .... 
Port. Mum_-400 001. 

41. '!be BoInbaJ Supr Men:bMII' AuocUIIion Limiled. 
1581159. CeaIrII FlCililJ Buildina • 
...... 11. Martet-I, Turbhe. 
(V1Ibi). 
N.vi Mumbei-400 703. 

42. '!be ani .... Rice A Oi ..... Merchant's AIIociation. 
N.vi Mumbai Offa, M-3 .... 
APMC Mutel Complex. Phase-II. Mutel-I1. 
Turbhe. N.vi Mum_-400 703. 

43. Federation of AIIociation of MahM'ah ..... 
510. Bhanl Oaamben. 52-C. 
Kraati Sinha Nana Palil MarJ (Buoda Streel). 
c.nac Sunder. Mumbai-400 009. 

..... '!be Welt Godavari Federation of Chambers of 
Commen:e ud Industry. 
Chambers Square. 
Eluna-534 001. W.O.Dl. A.P. 

45. Welt Ben.aI Stalutory Ration Dcalcn (A.R.) 
Co-oniination Commiuee. 
19. Shyam Square. 
CaIc:uua-700 003. 

46. BeRlai Rice Mills AIIocialion. 
23. R.N. Mukherjee Road. 
CalCUIl.-700 001. 

47. Maida Merchants' Chamber of Commerce. 
Banijyy. Bhavan. 
SanJtopara. Mahelhmati. 
Malda-732 101. 

48. Rani,anj IndUluiea cl Trade AIIoc:ialion. 
Jhunjhunwala Associate Buildin •• 
104. J.L. NeIuu ROIId. P.B. No.3. 
P.O. Rani,anj-713 347. W. BeRlai. 

49. Birbhum Dillrict Rice Mills AIIoc:ialion. 
Bolpur-731 204. 
Dill Birbhum (West BenpI). 

50. Federmon of Traders Orpnisalions of 
WeltBeapi. 
~B. 0I0uri .... RoM, 
5dl PIoor. 
Calcuna-700 020. 

51. FederIIion of West ..... Trade AIIoc:ialion. 
Park Mansion. 2nd Floor. 
PIal No.9, 57 A. PII"k Street. 
CaJcuua.. 700 016. 
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S2. BhIraI Clambers of Commen:e, 
9 PIrIt Mansions, 2nd Floor, 
57-A. PIrIt SIreet, 
Cak .... 700 016. 

S3. Consumen Action For ...... 
SlI, Red Crou Place. 
Calcutta-700 062. 

54. Kamataka Porum for Promotion of 
Consumer Auociation. 
160, 36-A Crou, 
Seventh Block, Jayana.ar, 
Bangalore-S60 082. 

55. Indian Institute of Consumer Studies, 
321 A, Benson Cross Road, 
Bangalore-560 046. 

56. Karnataka State Federation of Consumer's 
Organisations, 
S25/Sth Cross, Moksha MarJa, 
Siddartha Layout, 
Mysore-57001l. 

S7. Banashankari Consumer Protection Society, 
1939, 9th Main, 27th Cross, 
Banashankari II Stagc, 
Bangalore-S60 070. 

SS. Oil Seeds, Oil Trade and Industry's 
Association in Karnataka (Rcgd.). 
3S/I. 1st Floor. Pampamahakavi Road. 
Chamarajpet. 
Bangalore-560 OIS. 

S9. Federation of Karnataka Chambers (If 
Commerce and Industry. 
P.B. No. 9996, K.G. Road. 
Bangalore-S60 009. 

60. Government of Kamataka (views of the 
Department of Food '" Civil Supplies) 

61. Oil Seeds. Oil Trade Industry's Associalion. 
38/1. 1st Floor, Pambakani Road. 
Chamarajpet. 
Bangalore-S60 OIS. 
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62. Kamataka State Cotton Association Keshar Complex. 
Sath Kac:heri Road. 
P.B. No.7. 
Raichur-SS4 101. 

63. The Bangalore Grain Merchant's Association (Regd.), 
2, G.M.C. Bank Building, 
Pampamahakavi Road. 
Ban,alore-560 OIS. 

64. Kamataka Pradesh Hotels and Restaurants 
Association (Read.). 
Jeevan Buildina m. Floor No. II. 
Kernara Park East. 
Ban.alore-S60 001. 

3512. LS/F-4B 



65. ClellfMerchants' Associllion, 
Qulbar,a-SSS 101, Kamalaka. 
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66. The Bel,aum Chamber of Commerce and lnduslries, 
673, Ranjmar Path, Bel,aum-2. 

67. The Ban,alore Wholesale Food,rains and Pulses, 
Merchants Association, 
No. SO, I st Floor, S. V. Market, 
Old 1'haraJupet, 
Ban,aI(tI'e-S60 053. 

6S. Consumer Rights Educllion a"d Awareness Trust, 
239, ~,h'r Main, Remeo Layout, 
Vijayanagar, 
Ban,alorc-S60 040. 

'69. Kamataka Chamber of Commerce and Industry. 
Q. Mahadevappa Kamatak Chamber Building. 
Jayachamraj Nasar, 
HubJi-580 020. 

70. Mysore Chamber of Commerce and Industry, 
Shri A. Onkarappa. 

71. Hydcrabed Kamataka Chamber of Commerce 
and Industry, 
Qulbar,a. 

72. Federation of A.P. Fair Shop Dealer's 
Welfare Associations, Hydcrabad, 
14-8-304, 
Chandi Bazar, 
Hydcrabm-SOO 012. 

73. FAPCCI (The Federation of Andhra Pradesh 
Chamben of Commerce and Industry), 
11-6-841, 
Red Hills, P.B. No. 14, Hydcrabad-SOO 004. 

74. Oovemment of India, Department of Food 
and Civil Supplies. 

75. The Rayalasecma Seeds and Oil Millers 
Associations (Regd.), 
Adoni, KarnooI Distt. A.P. 

76. Kiranam cl Jagery Merchants' Association, 
Qandhi Chowk, 
Khammam-S07 003, A.P. 

77. The Bezwada Commercial Association (Re,d.), 
D.No. 11.50-37, Srinilayam Street, 
VijayaWlKla-520 001, A.P. 

78. The Andbra Produce Exporter's Association (Regd.), 
Ramsopal Street, 
VijayaWlllla-520 001. 

79. The Andhra Pradesh Del Millers' Association, 
D.N. 1~19-17. Bnhmin Street, 
Vijayawada-520 001. 
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80. The Guntabl Merchants' Auoc:iation, 
Guntakal. 

81. The lewl Merehuts Auoc:iation. 
Guntakal-SIS BOI. 
Anantapur Dillt .• A.P. 

82. The Krishna Guntur Districts Pubes 
Export Merchants' Welf~ Auociation. 
21-3-33 A. Main RaId, 
Guntur-S22 003. AP. 

83. Wholesale anins a: General Merehuts 
Auoc:iation, 
Bandala Bazar. 
Guntur-S22 003. 

84. The Gazette of India Excraordinary 
Part-II. Section I. 

8S. Essential Commodities Act. 
Special Provisions Act. Ordinance and 
Views of Govt. of And .... Pradesh. 

86. Shri RanIa Krishna. 
C/o CRIES, 
8·2·1201I1S13, 
Road No. 2. 
Banjara Hills. 
Hyderabad-SOO 033. 

87. Government of Andhra Pradesh, 
Office of the Commiuioner of Civil 
Supplies &: Consumer Affain. 
Hyderabad. 

88. Consumer Interest Promotion and 
Welfare Society, 
1st Floor. 3-4-472. Barblpura. 
Hyderabad-SOO 027. A.P. 

89. Andhra Pradesh KeroIene Wholesale 
Dealen Federation. 
H.No. IIS8. M.L.A's Colony, 
Road No. 12. Banjara Hills, 
Hyderabad-SOO 034. 

90. The Chamber of Commerce, 
Vanijya Bhavan, 
Vulli Veedhi. 
Vizianaaaram-S3S 001. A.P. 

·91. AndIn Pradesh State Tnde and 
Induscry Action Committee. 
I J -62-22. Canal ROid. 
Vijayawada-SlO 001. A.P. 

92. Chamber of Commerce and Industry. 
Tuni-S3340J (B.G. Dt.) 

93. Andhra Pndesh Tnde, Commerce and 
Jndustry Action Committee. 
P.B. No. 561. Gandhi Napr. 
Vijayawada.S20 003. 



94. AndIn PndoIh Oil Mi!ler'1 
AalOCiation Limited, 
15-2-677. Kiahan GuIU. 
Hyclerla.d-500 012. 

95. Fertilizers DeaIen AIIociIIion. 
Andhra Pndeah. 
5-8-8514. o.dwal CompouDd. 
Slation RoM. 
Nam",ly. 
Hyderm.d-500 001. 

96. Mlldhya PIadeah An~ nlhaD 
Vyapari MahuuJh. 
Mahadev SahIra. 
Nai Ann~ Mandi. 
Indcn-I. 

97. The Secunderabad Whoa.aIe Grain 
Merchants' Auoc:iatioD. 
HiaaMlpnj. Secundenlbad-500 003. 
Andhra Pndeab. 

98. The Andhra PIadeah LPO (Coc*ia. a.) 
Dealers' AIIoc:ialion. 
203. Satya Sai Apartments. 
Bast Srinivua N .... 
S.R.N .... 
HyderabId-500 038, A.p. 

99. The AlIIDdia ICeroIene Dealers 
Federation. 
8-32, Greater Kailaah Part-I. 
New Delhi-I 10 048 .. 

100. WInnpI Chamber of Coaunen:e. 
Grain M..ut ANa. 
WInDpI-_ 002. A.p. 

101. The Andhra Pr..teah ~on of 
Clambers of Commerce & 1nden. 
'VInIumi M.ut Complex. 
.......... 0IIIdhi Road. 
Sec:underabM-500 003. 

102. Fair Price Shop o.Jen' WeIr.. 
PederalioD of AndIn ......... 
Z-1-2I3.1naide .... Pool. 
~500064. 

103. The 0aIur DIll Millen v.w.e 
AIIociIliaD. 
BIuru aa-. 
0uIIIur-522 003. A.p. 

UM. Vijayawada a.mIIer of Cw 1«Ce. 
Induacry. 
a-ber Road. a..u N .... 
Vijay ....... 520 003. A.p. 



lOS. State Rice: Millcrs Association. 
Andhra Pradcsh. 
EluN-S34 007. 
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106. The Anakapalli Rice Merchants Association (Regd.). 
11-4-20. China Vecdhi. 
Anakapalle-S31 00 I. 

107. The Anakap.1Ii Merchants Association. 
Anakapalli-531 00 I. 
Visakha Disn. (A.P.) 

108. The Indian Chamber of Commerce. 
P.B. No. 67. Vecrasavarkar Road. 
Guntur-S22 001. A.P . 

• 09. The Anantapur Disl. Chamber of Commerce and Industry. 
24110. Gandhi Bazar. 
Anantapur-S I S 005. 

110. The Hyderabad Dal Mills&. Merchants Association. 
15-9-362. MUkhtiyargunj. " 
1st Floor. Hyderabad-SOO 012. 

III. Vijayawada Parchad Grams and Dalls Merchants Auociation. 
D.No. 11-42-81. 2nd Floor. 
Ramgopal Street, 
Vijayawada-S20 00 I. A.P. 

112. Tajima Bhanu Tools Ltd .• 
302. Saaz Apts .• 
Road No. I. Banjara Hills. 
Hydcrabad-SOO 034. A.P. 

113. The Rice Merchants Association. 
,"cndurivari Street. 
Viojayawada. 

114. A.P. State Citizens Consumer Council. 
H.No.6OI2RT. 
Hyderabad-500 264. A.P. 

II S. Oonsumer Protection Win •• 
Oajanan Bhawan. 
Sekharam Keer Road. 
Mumbai. 

116. Nellai Viya Pari ... Sangam 
2147.29 S. 
Pin Code-627 006. 

t 17. Akhil Bhartiya 0rahaIt Panchayat. 
Chandini Mah ... 
601. Budhanar Peth. 
Pune-4 t I 002. 

118. Vyapari Sanah. 
P.O. Nan,achia, 
Dill. Bhq"pur. 
Bihar. 



119. Consumer Guidance Sociely of India. 
J-Block. Al.ad Maidan. 
Maharalika Marg. 
Qrp. Cama Hospilal. 
Mumhai-400 001. 
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120. Kamalaka Sugar Traders Associalion (Regd.). 
No. SO. 151 Floor. 
S.V. Markel. 
Ban,alorc-S60 053. 

121. Pn:mji Bhanji &: Co .• 
29. Keshayji Naik Road. 
P.O. Box S032. 
Mumhai-400 009. 

122. Consumer &: Inyeslors Guidance Society. 
P-IS. New C.I.T. Road. 
3rd Floor. Calculta-700 073. 

123. Shri A.M. Chatopadhyay. 
00\1. of Wesl Bengal. Food &: Supplies Depll .. 
II A. Mirza Oalib Slreel. 
Calculla-700 087. 

124. The Krishna Dislrict Dhall Mills Association (Re,d.). 
D.No. 10-19-17. 
Brahmani Streel. 
Vijayawada-S20 001. 

125. Indore Anaj Tilhan Vyapary Sangh. 
Sanyogilagunj Mundi. 
Indore. 

126. lirunclveli Mayaua Varthagc Kalalam. 
North Car Slreet. 
TiruneIYcli-6. 

127. Balakcdara Vedika (Reid.). 
Consumers Forum. 
37 (2). Ncar Tclelraph Office. 
Jog Road. 
Sagar-S77 40 I. Karnalaka. 

128. Shri D. Rudra. 
Goy," of Wesl Ben,aI. Food and Supplies Dc"u .. 
II A. Mirza Oalib Street. 
Calcutla-700 087. 

l29. Bihar Rajya Khaddyaan Sangh. 
2. Surya Vihar Apanments. 
Exhibition Road. 
Patna-BOO 001. 

130. Rajasthan Chamber of Commerce & Industry. 
Rajasthan Chamber Bhllwan. 
M-I Road. 
Jaipur-302 003. 

131. Consumer Care Centre. 
3-5-273. Mittulwlldi. 
N .. ya •• uclu. 
Hyderabad-SOO 029. 



132. Iadiu Merchuta Own .... 
Iadiu Merchanta Cbember Ma-J, 
Church,aIe. 
Mumbai-400 020. 

£33. Calcutta Chamber of Commerce. 
18-H. P.t SIreet, Slephena CouR. 
Calcutta-1OO 001. 

134. West Dinajpur ChImber of Commerc:e. 
P.O. Raipnj. 
Dl. Uttar Dinajpur (West Benp)-733 134. 
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135. The Bangalore A.P.M.C. Yard Mcrchanta Aaoci8lion. 
No. 104 (Upstain). IV Main RoIId. 
A.P.M.C. Yard, Yeshmanthpur. 
Bangalore-560 022. 

t 36. Federation of Consumer Auoci8liou. 
Weat Ben,aI. 39. ShIketpare SIII'IIli. 
Calcutta-700 017. 

137. All India Keroune Dealers Federation. 
B-32. GluIer Kailuh-I. 
New Delhi-lt004I. 

131. Oovernment of MIhIruhIra, 
Food cl Civil Suppliea and Consumer 
Protection Deplrtment, 
Mantralaya Annue. 
Mumbai-400 032. 

139. The Fedention of AndIn Pndesh 
Chamben of Commerce cllndusay. 
Federation Houle. 
11-6-841. Red Hilla. P.B. No. 14. 
Hyderabld-SOO 004. 



APPENDIX IV 
(MIle pam 13 of the Report) 

LIST OF wnNESSBS WHO TBNDERED ORAL EVIDENCE 8I!FORE 1HE 10DIT a.MI1TEE 
1. ASSOCHAM. die Aaoci .... Clam ... of 0.,, __ I~ of India, New DIIIi 

(i) Mr. MobInW Oupta. eo.a.u.a.a Bxped CommilMe 011 IB ..... 'hde ... Ccm . A6in 
(il) Dr. T.P. BIIIl. AdYilar, IntierMIioaaI Atr.in 

2. PHD., a.mber of CmPnMce 1IDd1Ddullry, New Delhi 

(i)D Shri M.M . ......".. 
(ii) Sbri VIMet Vumui, Plat Preaideat, PHDCCI 

(iii) Shri S. KIpur, SecIeury, PHDCCI 
3. All India Rice &poden AIIociIlioD, New Delhi 

(i) Sbri ....... CMad GupIa 
(ii) Shri Kim Dever 

(iii) lril. Anil AdIakha 
4. PedcnIioa of AIlIDdia food ... o.len' AaociIIiGal, Delhi 

(i) Shri O.M. PrIbIh Gupta. 
GeaaaI s.:ret.y, DeIbi 

(ii) Shri A.P. Vora, Seciday, 
Bambay 

(iii) Sbri Humulda F. Dui. Pretideat, 

v.dodua 
(iv) Shri sa.,. Sunder. PIaideaa, 

Delhi 
(v) Sbri &.boo LaI Gupta. 0eaeaI Seca,**>" 

J ..... 
~w) Sbri laboo 1AI MMi LaI Modi. 

JoiDl Secnar,. A ........... 

(vii) Shri S.V.S. ~. Put PNiideat, ........ 
<Wi) Sbri ............... ber. Delhi 

!.. DVOTA, DeIbi .. ~ Oil 'naden A-ocilllioa ~ed). DeIbi 
0) Sbri I..aaIi a...d ~ PI "1 I 

'(iIi) SlId ....... KumIr Jaia, MIaIber 

4iii) Shri ...... LaI Goy" 
,. N.a-w..w. Owe .... of o---.ce. N...-

(i) SIIri S1nIh B1Io,;..u 

4ii} Sbri B.C. 1t.1ia. Baa. SocNt.y - ....... 



7. AD Jadia ~ o.Ien Pedenlioa 

(i) Shri S. PIdDla Reddy. Plaideal 

(ii) Shri bqji Dubey, 0en.aI Sec:rewy 

(iii) Shri K.N. rc..r, Vice-PnIIideat 
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APPENDIX V 
MINUTBS OF 11IE SrrnNOS OF 1HB JOINT COMMITIBB ON. THE BSSI1NTIAL COMMODITIBS 

(AMBNDMBNT) BILL, 1998 

I 
mtsT SITI'ING 

MINtTI'BS OP nIB FIRST Sl'ITINO OP 11IE JOINT COMMlTl'EB ON BSSBN11AL COMMODl'na 
(AMENDMBNT) BILL, 1998 

The Committee ut from 1'.00 to 15.45 houri oa PricIay, 28 Aupat, 1998 in Committee Room 'B', PlrtillDellt 
HOUle ADneD, New Delhi. 

·PRBSBNT 
Shri Shy .... Bilwi MiJIn-..-CIIai,."... 

MaaIIu 
LDk StibItG 

2. Shri Anvik Sin'" AIiWII 
3. Shri N. DenDi. 
4. Shri Abdul Obafoor 
.5. Shri Satya Pal Jain 
6. Shri Shanker Pnad Jailwll 
7. Prof. ~t Kumar Mehta 
8. Shri S. Murupaan 
9. Shri IWin Pathak 

10. Sml Suryabata Plllil 
11. Prof.A.K.~ 

12. Shri MIIy ... ~ ... 
13. Shri ICoaijeIi RouiIIl 
~. Sbri Kiabu Siaab s........ 
1'. Sbri MobM Siqb 
16. Sbri K.D. SuitaDpuri 
17. Sbri B,. KiIbare 1'ripGy 

RI,jytJ SiJtbItG 
18. Sbri Adhik Sbirodbr 
19. Sbri BbuvaeIb CIIIunedi 
20. Sbri M. SanbnIiapa 
ll. rcum.n N"umaIa DuIpm lie 
22. Sbri AIbot Mitra 
23. Sbri Oaya Siqb 

s..r-. 
1. Shri _ A-. ___ ~ 

2- SlId B.D. S- -UMrrr..,*" 
2.9 
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At the outlet. the a.irnIa, Joint Commiuee on the EuentW Commodities (Amendment) Bill. 1998 welcomed 
the lIIIIIMen of the JoiDt Connniuee ... delivered the iuupral addreu (ANNEXURE I). 

2.n.eat"ter, the CsairnuIIllOlicited suuestions on the Bill from the Members to chalk out future propamme 
of die Committee. 1'bc memben pve the followillJ sugeatioas:-

(i) The MiaiIIry of Food and Coaaumer Main miJht be invited at the next sittinl of the Committee for 
briefinl; (ii) 1'bc Committee mipl hear the views of the conaumer forums, lI'IIde ulOCiations on the 
provisions of the Bill; (iii) The infonnation from the Ministry reprdin. the status of implementation of 
the Act of 1955 in major States of the country, miahl be soqht for information of the Members; (iv) The 
Secretariat miIht frame lOme questionnaire relatinl to the Bill and send to the consumen aaociations 
MIOkinJ replies thereto for information of the Members; (v) The views of the B .. Auociations mid the 
Lawyers' Forum may be obtained; (vi) Committee miibt uncIertUe study visits to various capitals of the 
country to IOlicit the views of the Consumer AIIociIItions in thole States; (vii) Opinion of the Public 
ProIecuton may abo be obtained reprdiDl problema t.ced by them durin, trial procecdinp in the 
courts; (viii) 1'bc Members mipt live names and addresses of the State Consumers' Forums. if any. in 
their respective SlateI, 10 that their views may allO be obtained by the Sccret.nat; and (ix) The suuestions 
made by the CUe( Ministers in their lut meetinl held in this hehalf may a11O~ obtained from the 
Ministry of Food and Consumer Affain. 

3. The Committee deeided to hold their next sitting on 22 Sytember, 1998 at 
15.00 houn to have briefin. from the Ministry of Food and Consumer Affain arid Ministry of Law and Justice. 

TM Co".",;nee 1M,. 4tliOMmed. 



ANNEXURE I 
(Vide para I of the Minutes dated 28.08.1998) 

JOINTCOMMITI'EEON 11IE ESSENTIAL COMMODmES (AMENDMENT) BILL. I,. 

WELCOME SPEECH BY THE CHAIRMAN AT THE INAUGURAL SITTING OF THE JOINT 
COMMITI'EE TO BE HELD ON 28 AUGUST, 1998 

It gives me immense pleasure in welcoming the Hon'ble Members to this lirst sitting of the Joint Committee 
on the Essential Commodities (Amendment) Bill, 1998. The Bill seeks to further amend the Esaential Commodities 
Act. 1955. This Bill was introduced in Lok Sabha on 29 May, 1998 to replace the Essential Commodities 
(Amendment) Ordinance, 1998 which was promulgated on 25 April, 1998. 

2. 'The Essential Commodities Act, 1955 was enacted to ensure easy availability of essential commodities to 
consumers and to protect them from exploitation by the traders. It provides for regulation and control of production, 
distribution and pricing of commodities which are declared as essential in the Act. The Act has been amended 
from time to time to make its provisions more effective. 

3. As you may sce from the statement of Objects and Reasons appended to the Essential Commodities 
(Amendment) Bill, 1998, the existing provisions in the Essential Commodities Act, 1955 are not adequate and 
effective in expeditious disposal of all cases pertaining to essential commodities; preventing misuse of power by 
lower field functionaries; ensuring easy availability of essential commodities to the consumers; tacltling,enuine 
hardship of the traders when there is a minor variation in the stock; and keeping pace with the path of I ibcralisation. 

4. In order to remove the said short-comings, the Essential Commodities (Amendment) Bill, 1998 proposes 
that all offences under the Act shall be tried in a summary manner by Special Courts, already set up under the 
provision of the Essential Commodities (Special Provisions) Act, 1981. Clause 9 ohhe Bill provides forconltitution 
of Special Courts by the State Governments for trial of all offences under the Act in a summary manner. Further, 
except for certain minor offences, all offences shall be non-bailable. The quantum of lines will be more but the 
maximum period of impriMwmlent proposes to be reduced from seven years to two years. Further. to minimise the 
misUleof power. the Jawor·fieId functionaries would be required to seck prior permission of an officer not below 
the rank of a First ClUI Magistrate before making any entry, search or seizure and similarly, no officer below the 
rank of sub-inspector of police shall arrest any person accused of committing an offence punishable under the Act. 

5. In order to eliminate delays in disposal of seized essential commodities and to enable their easy availability 
to the consumer, Clause 4 ofthe Billsceo to provide that seized essential commodities may be lold by the collector 
throuah fair price shops allhe prices fixed by the Central Government or a State Government. Clause 3(ii) of the 
Bill provide for certain allowances for difference between physical stock and stock in record of any elsential 
commodity which may occur due to climatic conditions or handling of the essential commodities in order to 
eliminate tniden beinl brouPllto book for minor variations in stocks. The Bill also proposes to delete component 
PMI and IICCeaories of automobiles from the definition of essential commodities in view of the delicen.inl of 
automocive COIRpOMIds and their well developed industry in the country. 

6. The hon'hle Members mi,ht be aware that durin,the course of introduction of the Bill in the P ... liamcnt on 
29 May, 1998, Shri Surjit Sin'" B8l'nala, Mini.ter-in-ch .... e of the Bill in his notice of unendmentlO the Bill, 
proposed that every offeac:e punishable under the Essential Commodities Act shall be colnizable and bailable. In 
... connection, the exiltinl provi.ion of the Bill seeks to provide that except for certain minor offence, all the 
offences .hall be non-lMilable. The Bill .. referred to by the House is now before this aupst Committee for 
consideration and report beck to the' Housc. 

8. As per the term of the conIIi1uUoa of this CommillCe, the report of the Committee is required to be pruenled 
to the HOllIe by the ... day of the fint week of the nextlCSlion, 1998. I would, therefore, request the Hon'ble 
members to find tilDe from their busy schedule to aucnd the sillin .. of the Committee aDd 10 malcc our collective 
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effort more effective and purposive so u to enable the Committee to pretent their report to the House within the 
prescribed time. 

9. I hope that with the cooperation of my esteemed colleques in the Joint Committee, we would be able to 
accomplish the tuk entrusted to us. I would welcome the valuable SUIFStions of the Hon'ble members in this 
regard. If any member wants to make any suggestion at this stap belshe is welcome to do so. 

Thank you. 



D 
SECOND SITI1NO 

MINUI'BS OF 11IE SECOND SITI1NO OF 11IE JOINT €OMMTITEE ON ESSBN11AL 
COMMODITIES (AMENDMENT) BIll., 1998 

The Committee .. from 15.00 to 17.30 houn on Tuesday, 22 September, 1998 in Commiuec Room 'B', 
.... iament HOUle Annexo, New Delhi. 

PRESENT 
Slui Sbyam Bih8ri Milhra-ClIGinMII 

MlIMlas 
Lot StIbhtI 

2. Slui N. Dennis 
3. Slui Satya Pal Jt;. 
4. Slui Shat. Praad Jaiawal 

S. Shri Bhubanelw. Kalita 
6. Slui Vijay K..-- Khandelwal 
7. Prof. Ajit ~ Mehta 
8. Slui S. M..,..a'Iir 
9. stu; IUrin Pathak 

10. Sml. Suryakanta Patil 
11. Prof. A.K. Pmnajam 
12. SIui Malyala ~aiIh 
13. Shri lConijeti Rouiah 
14. Slui KiIMn SinJh Saapan 
IS. Shri 8raja Kishore Tripalhi 

RajyG WIIG 
16. Shri Saah Priya Oautam 
17. Shri Vedpnkuh P. Goyal 
18. Shri Adhilr. Shirodbr 
19. 5m M. SMkaraIinpm 
20. Kuawi Ninnala DeIhpeIIdee 
21. Shri Gaya Si .... 

~ 01' 1111! MINBm' 01' Pooo ANDCcINua APMIu (I)IMmen' OI'CcMuMaa NPABtS) 

1. Shri N.H. Moobrjee S'C~ltJry 

2. Shri IC-.I KiIhore &:oItoIrtic NItIlMr 
~. Sbri lid""'" Sin", Director 
4. Sbri K. V.s. a.o U"'r Sec,.,." 
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Ri!PltESENTAnvES OF THE MINISTRY OF LAW AND JUSTICE (LEaISLATlVE I>EPAln'MENT) 

I. Shri N.L. Meena-Joint Secretary and Legislative Counsel 

SECRETARIAT 

I. Shri Ram Autar Ram-DiI'l!C10r 

2. Shri B.D. Swan -Under Secl'I!lary 

2. At the outset, the Chairman, Joint Committee un the EsSCltltiaJ Commodities (Amendment) Bill, 1991 
welcomed the representatives of the Ministry of Food and Consumer Affain and the Ministry of Law and Julic:c. 

3. Thereafter, the Secretary, Ministry of Food and Consumer Affain gave a briefinl to the memben of Ihe 
Committee on the various provisions of the Essential Commodities Act, 19S5 and the Essential Commodities 
(Special Provisions) Act, 1981; the difference between the Special Provisions Act of 1981 and the Essential 
Commodities (Amendment) Bill, 1998; and improvements that have been effected in the current Bill as compared 
with the Act of J 9SS and the Special Provisions mlde in the Act of 1981. The Committee also sou ... further 
clarifications from the representatives of the Ministry of Food and Consumer Afflin on certain points peftaininl 
to the replies of the Ministry to the questionnaire sent to them earlier. 

A verbatim record of proceedings was kept. 

4. After the withdrawal of the representatives of the Ministry of Food and Consumer Main and the Ministry 
of Law and Justice, the Committee decided to undertake a study visit in the last week of October, J 998 to Mumbai, 
Calcutta, Hyderabld and Banga)ore to hear the views of the respective State Governments, traders associationa, 
consumer forums. industrialists associalions. State Bar Councils etc. 

S. The Committee then decided to hold their next sining on S October. 1998 at IS.OO hours to hear the views 
of various Trlden' Associations. Consumer Forums, Industrialists Associations etc. on provisions of the BilL 

The Comminee Ihell tIIljourMtl. 



III 
11IIRDSnTlNG 

MINlITES OF THE THIRD SIlTING OF THE JOINT COMMITTEE ON ESSENTIAL COMMODITIES 
(AM.ENDMENT) BILL. 1998 

The Committee sat from 15.00 to 17.30 hou~ on TheSday;SOctobcr. 1998i"n CommiueeRoom·~aIiiCiit- --
House Annexe. New Delhi. 

PRESENT 

Shri Shyam Bibari Mishra-Chairman 

MEMBERS 

LokSabha 

2. Shri Abdul Ghafoor 

3. Shri Satya Pal Jain 

4. Shri Shanker Prasad Jaiswal 

S. Shri Vijay Kumar Khandelwal 

6. Prof. Ajit Kumar Mehta 

7. Shri S. Murugesan 

8. Shri Harin Pathak. 
9. Shri Konijcti Rosaiah 

10. Shri Mohan Singh 

11. Shri K.D. Sultanpuri 

12. Shri Braja Kishore 1\ipathi 

Rajya Sabha 

13. Shri Vcdprakash P. Goyal 
14. Shri Bhuvneah Chaturvedi 

1'5. Shri M. Sankaralingam 
16. Kumari Nirmala Deshpande 

17. Shri Ashok Mitra 

II. Shri Gaya Sin", 

SIDETAIUAT 

l. Shri Ibm AuIII' Ram - Di~CID' 

2. Shri B.D. SWIll - UIIIk, S«mary 

At the outset, the a.inua.loiDt Commiaee 011 the eueDtiai Commodities (Amendment) Bill, 1998 welcomed 
!be representatives of v.-ioua n.den' ~ ForumIIIndustri Auocialiona. 
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2. Thereafter, the Commillee took oral evidence or the following Traders' AssociationslConsumers Forumsl 
Industrialists Associations:-

I. ASSOCHAM, The Associated Chambers of Commerce and Industry of India, 
New Delhi 

(i) Mr. Mohanlal Gupta, Co-Chairman Expen Commillee on Internal Trade and Consumer Affairs 

(ii) Dr. T.P. Bhat, Advisor, International Affairs 

2. PHD, Chamber 01 Commerce and Industry, New Delhi 

(i) Shri M.M. Aggarwal 

(ii) Shri Vincet Virmnni, Past President, PHOCCI 

(iii) Shri S. Kapur, Secretary, PHDCCI 

3. All India Rice Exporters Association, New Delhi 

(i) Shri Pad an Chand Gupta 

(ii) Shri Kirti Daver 

(iii) Brig. Anil Ad!akha 

4. Federation of All India Foodgrain Dealers' Associations, Deihl 

(i) Shri Om Prakash Gupta, 
General Secretary, Delhi 

(Ii) Shri A.P. Vora, Secretary, Bombay 

(iii) Shri Hasmukh F. Dani, President, Vadodara 

(iv) Shri Shyam Sunder, President, Delhi 

(v) Shri Baboo Lal Gupta, General Secretary, Jaipur 

(vi) Shri Baboo Lal Mani Lal Modi. Joint Secretary. Ahmedabad 

(vii) Shrj S.V.S. Sundramuni. Past President, Madurai 

(viii) Shri Dharam Singh. Member. Delhi 

5. DVOTA, Delhi Vegetable 011 Traders Association (Registered), Delhi 

(i) Shri Laxmi Chand Aggarwal-President 

(ii) Shri Ramesh Kumar Jain-Member 

(iii) Shri Munna Lal Goyal 

6. NAG· Vldarbha Chamber of Com.IRe, Nagpur 

(i) Shri Suresh Bhojwani 

(ii) Shri B.C. Bhartia-Hon. Secretary 

A verbatim record of proceedings w.upt. 

TM Comminee then adjourned. 
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IV 
FOURnfSIlTING 

MINUTES OF THE FOURTH SITTING OF THE JOINT COMMITTEE ON ESSENTIAL 
COMMODITIES (AMENDMENT) BILL, 1998 

The Committee sat from 15.00 to 16.30 hours on Thursday, 26 November, 1998 in Committee Room 'B', 
Parliament House Annexe, New Delhi. 

PRESENT 

Shri Shyam Bihari Mishra-Chairmall 

MEMBERS 

Lolc Sabha 

2. Shri N. Dennis 

3. Shri Abdul Ghafoor 

4. Shri Bhubaneswar Kalita 

5. Prof. Ajit Kumar Mehta 

6. Shri S. Murugesan 

7. Prof. A.K. Premajam 

8. Shri Kishan Singh Sangwan 

9. Shri K.D. Sultanpuri 

10. Shri Braja Kishore Tripathi 

Raj)'a Sabha 
II. Shri Sangh Priya Gautam 

12. Shri Vedprakash P. Goyal 

13. Shri Bhuvnesh Chaturvedi 

14. Kumari Ninnala Deshpande 

15. Shri Ashok Mitra 

16. Shri Gaya Singh 

SECRETARIAT 

I. Shri G.C. Malhotra-Addiliollai Secrrtary 

2. Shri Ram Autar Ram-Dirrctor 
3. Shri B.D. Swan-Uuer Secrrtary 

At the outset. the Committee considcn:d the work done so far. TIu: Committee were to present their Reporlto 
the House by the last day of the first week of the next session. 1998. The Committee decided to seck extension of 
time for the presentation of the Report upto the last day of the last week of Part-I of the Budget Session. 1999. 

2, 1bcrcafter. the Commitlcc heard the views of All India Kerosene Dealers Federation. The OrJanilation was 
represented by the following rcpresentatives:-

(i) Shri S. Padma Reddy, 
President 
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(ii) Shri Ramji Dubey. 
General Secretary 

(iii) Shri K.N. Kedar. 
Vice-President. 

A verbatim record of the proceedings was kept. 

3. Thereafter. the Committee decided to meet again on II December. 1998. 
TM Comminee IMft Ddjoumed.. 



V 
li"WI'HsnTING 

---MINUTES OF THE FIFI'H SIIT~NG OJ-;rH6 JOINT COMMIT'I'EE ON ESSENTIAL 
COMMODITIES (.(~ENOMENT) BILL, 1998 

The Committee sat from 15.00 to 16.00 hours on Tuesday, I December, 1998 in Committee Room 'B', Parliament 
House Annexe, New Delhi. 

PRESENT 
Shri Shyam Bihari Mishra-Chainnan 

MEMBERS 

LokSobha 

2. Shri N. Dennis 
3. Shri Satya Pal Jain 
4. Shri Shanker Prasad Jaiswal 
.s. Shri Vijay Kumar Khandelwal 
6. Pmf. Ajit Kumar Mehta 
7. Prof. A.K. Premajam 
8. SIa K.O. Sultanpuri 

Rajya Sabha 

9. Sbri Vedprakash P. Goyal 
10. SIui Adhik Shirodkar 
II. Shri Asbot Mitra 
12. Shri Gaya Sin,.. 

SECRETARIAT 
I. Shri Ram Autar Ram - Director 
2. Shri B.D. Swan - UruMr Secrelilry 
The Committee after a great deal of discussion decided to stan the work of the Committee as per programme 

(Annexure) and try to finish and present the Repon to the House in the Winter Session of 1998 itself for which 
necessary afenlion of time was decided to be sought. The next sitting of the Committee as per programme was 
decided to be held on Monday, the 7th December, 1998 to undenake Clause-by-Clause consideration of the Bill. 
The time Jiwm to the Members from lSI to 3rd December, 1998 for giving notices of amendments was extended 
upto 1700 hours on 4th December, 1998. 

1M Commillee 1M,. atljoum.ed. 
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Date 

1.12.98 
(Tuesday) 

2.12.98 to 
3.12.98 

4.12.98 

7.12.98 

8.12.98 to 
10.12.98 

11.12.98 

14.12.98 

IS.l2.98 

16.12.98 

17.12.98 

TENTATIVE PROGRAMME OF WORK 

Programme 

Specially convened Meeting of the loint Commiuee to convince the 
Members for early presentation of the Report. 

Members to give lheir nolices of AmendmenlS. 

Compilation of the list of Amendments and its Circulalionl-JO the Members. 

Clause by Clause consideration of the Bill. 
Preparation of the Draft Repon and Law Ministry to prepare the Bill as 
reported by the Joint Committee. 

Circulation of the Draft Repon. 

Consideration and adoption of the Draft Report. 

Members to give Minutes of dissent. if any. 

ANNEXURE 

Finalisalion of the Repon after appending Minutes of dissenlloth~r sugleslions made by lhe 
CommiUee during adoption of Report. 
Presentation of the Repon 10 the House. 



VI 
SIX11I SITTING 

MINUTES OF THE SIXTH SITTING OF THE JOINT COMMITTEE ON ESSENTIAL 
COMMODITIES (AMENDMENT) BILL. 1998 

The Commillee salon Monday, 7 December, 1998 from 15.00 10 15.45 hours in Committee Room 'E', 
Parliament House Annelte, New Delhi. 

PRESENT 

Shri Shyarn Bihari Mishra-Chairman 

MEMBERS 

Lok Sabha 

2. Shri Satya Pal Jain 

3. SIft'I Shanker Prasad laiswal 

4. Shri Bhubaneswar Kalita 

5. Shri Vijay Kumar Khandelwal 

6. Shri S. Murugesan 

7. I'mf. ~. Premajam 

8. Sbri 'konijcti Rosaiah 

9. ShJi. .tD. SuJtanpuri 

Rajya Sabha 

10. Shri Vedpraltash P. Goyal 

II. Shri Adhllt Shirodkar 

12. Shri Bhuvncsh Chaturvcdi 

1'3. Kumari Nirmala Dcshpande 

14. Shri Asholt Mitra 

15. Shri Gaya Sinsh 

~TIV1IS OF nm MINIsnlv OF Fooo AND CONSUMER AFFAIIlS (DEPARTMENT OF CONSUMP.JI AwAIIlS) 

1. Shri Kamal Kilhore - Economic Advisu 

2. Shri Makhi Jani - Under Secretary 

REPlu!sDn'A11VIIS OF 11«E MlNlS11tY OF LAW, JUSTlCE AND COMPANY AFMIItS (LE.otSLATIVE ~RNI!HT) 

I. 8hri N.L. Meena-Joilll Secretary tIIId Legis/olive COllnsel 

SBCRETAlUAT 

I. 8hri Ram AUlm' Ram - Director 

2. Shri B.D. Swan - Under SecrelDry 

Allhe 0UIIcl. !be CIuIirman of die Coauniaee welcomed die .......,... and pw brief resume of wort to be 
taken up by cbc Commiaee. Before any buaincu could be Iaken up. cbc Committee deliberaled on die 4.12.1998 
proc:eediDgs of LoIt s.bha, when mocioa for clttenlion of lime wu 1nOWd. 
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2. The Committee nOled Ihal Ihe House al Iheir sitting held on 4.12.1998 did nol accede 10 their request for 
extension of lime uJlto the last day of the Winler Session of 1998. Instead the House granted the extension only 
upto 9 December. 1998. The Committee felt that it was difficult for thcm to study the voluminous SUlicstions 
received from various quaners. formulate their opinion and amend Ihe Bill within the stipulated period. The: 
Committee recalled that the Government had convened a meeting of the Chief Ministers of all the States and taken 
decision to make stringent provisions in the Act. The Committee also took note of the statement made by the 
Minister of Food and Consumer Affairs on the noor of the House on 4.12.1998 that Government would bring a 
ClIn/pnh~ns;v~ bill with more su:ift8ent provisions based on the suggestions/recommendations made at recently 
held Chief Ministers meeting to rePlace the present bill. The Committee fdtlhat a number of useful and purposeful 
sugges~ons have been made in the Memoranda received from individuals. consumer forums. traders' associations. 
Bar associations and State Governments etc. in connection with the various provisions contained in the Essential 
Commodities (Amendment) Bill. 1998. the Committee, therefore, decided to return the Bill to the House without 
making any recommendation and authorised the Chairman to finalise the rcport and present the same to the House 
on 9.12.1998. 

3. However. the Committee decided that the record of evidence tendered before them might be laid on the 
Table of both the Houses of Parliament. 

4. The Committee also decided that two sets of Memoranda containing comments and suggestions on the 
provisions of the Bill received by the Committee might be placed in Parliament Library, after the report has been 
presented, for reference by the Members of Parliament. 

Th~ Comm;II~~ th~n culjourn~d. 
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